
 

[Secretary] 
directed to enclose herewith a copy «■  of  

the  Central    Excises    and    Salt 
(Amendment) Bill,  1953 which    has 
been passed by the House at its sit-.   ting 

held on the 18th April, 1953. 

The Speaker has certified that the Bill is 
a Money Bill within the meaning of article 
110 of the Constitution of India." 
Sir, I lay the Bills on the Table. 

THE ANCIENT AND HISTORICAL 
MONUMENTS AND ARCHAEO-
LOGICAL SITES AND REMAINS 
(DECLARATION OF NATIONAL 
IMPORTANCE) AMENDMENT 

BILL, 1953—continued. 

MR. CHAIRMAN: Shri Malaviya to 
continue  his speech. 

THE DEPUTY MINISTER FOR NATURAL 
RESOURCES AND SCIENTIFIC. 
RESEARCH (SHRI K. D. MALAVIYA) : Mr. 
Chairman, I Was referring to the financial 
implications of tne expansion proposals that 
were suggested by some hon. Members. The 
Government are not averse to such a desire. If 
possible, they would expand their activities 
both extensively and intensively, but as some 
hon. Members have pointed out, the problems 
are also varied and vast and we have so little 
resources that, howsoever we might wish, we 
cannot do it. All these questions however are 
not very much relevant to the amending Bill 
that is before the House but it is necessary to 
point out that under the circumstances we 
cannot give priority to the programme of 
taking over ancient and histdrical monuments 
and sites and remains in as high an order as 
has been suggested by some hon. Members. 

With regard to the speech of. • my hon. 
friend Mr. Mahanty, most, of. it, I should be 
allowed to say, is not very r-elevant to the. 
Bill but still I would like to quote a portion of 
his speech where he said: 

"A Government whose whole cultural 
horizon is confined to the pages of the Five 
Year Plan and the ConV gress Manifesto 
cannot be expected. 

to do anything better.   But with all humility I 
would say that  a nation is not built and 
sustained by    facto-.   ries  and, river-valley  
projects." 

Sir, may I. point out that the. sentiments like 
Mr. Mahanty's are, I should be allowed to say 
so nonsensical and irresponsible that they 
don't deserve much attention; but as it conies 
from the Oppos.'tion, I have to take notice of 
it. I will only say with your permission that if 
nations are not built by river valley 
projects'and economic development schemes, 
then surely they cannot be built by dead 
stones and grave-yards although we know 
that they remind us of our glorious good past 
and also convey great happenings of-the past. 

SHRI S. MAHANTY (Orissa): Sir, I rise to a 
point of order. Is it quite relevant to quote a 
speech torn out of its context and make certain 
statements which are utterly - nonsensical 
also? 

■ 
MR. CHAIRMAN: I quite agree. The point 

he is making is that nations are not built 
merely on brick and stone; but you have to go 
into mind and spirit of it.    (Interruption.) 

SHRI S. MAHANTY: He ought to 
understand the language. 

SHRI K. D. MALAVIYA: I read the whole 
speech and I only, quoted the portion that I 
thought W;as very irresponsible. 

Then the method of selecting monuments 
of national importance may also be stated 
here. As early as 1950, a circular was sent out 
to all State Governments laying down a few 
criteria for the classification of- monuments 
under different categories. Some of the bases 
are: 

A. Ancient and Historial Monuments 
which from the point- of view' of archi-
tecture, archaeology or history are out-
standing should be    regarded    as    of 
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national importance and be included in the 
Union List. The monuments of lesser, 
regional or local importance should be 
classified under State List. 

B. The position in regard to archaeological 
sites and remains needs a little clarification: 
— 

(a) (i) As regards sites, those whose 
national importance has been establish 
ed by excavations, or whose importance 
is vouched for by strong traditions and 
surface finds, though not proved 
through excavations, should be includ 
ed in the Union List. 

(ii) Sites other than those mentioned above 
should be brought on the Concurrent List. 

(b) As regards the remains that 
are known, the Central Archaeological 
Department will classify as to which 
of them should be retained in the 
Union List or the Concurrent Lis*. 

The State Governments were asked to sort 
out monuments of national importance 
according to these criteria and submit their 
lists to the Central Government. The lists 
received from them were further scrutinised 
by the officers of the Archaeological 
Department and it was only thereafter that 
they were included in the 1951 Act. It is 
needless to add that such lists can never be 
final, for, larger and larger surveys will go on 
revealing more and more monuments which 
have to be brought on the list from time to 
time. The criticism therefore that the list of 
monuments is prepared haphazardly or in a 
slipshod manner is wholly untenable. As is 
seen above, there is a close co-operation 
between the Centre and State Governments in 
regard to taking over and the preservation of 
monuments and sites. Regional subdivision of 
States with a view to looking after the 
monuments in' Part 'B' States is going on and 
until such Circles are formed and our arrange-
ments for directly looking after the 
monuments' are completed, the State 
Governments will look after the national  
monuments  on  our behalf  on    an 

agency basis and it is hoped that very early 
all the monuments of national importance 
will be taken over directly by the Department 
of Archaeology. 

Then the hon. Member from Madhya 
Bharat and the hon. Lady Member said the 
other day something about the 1904 Act, 

DR. SHRIMATI SEETA PARMA-NAND 
(Madhya Pradesh): Madhya Pradesh, not 
Madhya Bharat. 

MR. CHAIRMAN: The Lady Member is 
independent. The other Member was from 
Madhya Bharat. 

SHRI K. D. MALAVIYA: I mean Dr. 
Raghubir Sinh. 

SHRI S. MAHANTY: IS it relevant. The 
Minister forgets even genders. 

SHRI K. D. MALAVIYA: I need not 
remind you of that. 

The legal position is that all Part C 
monuments can be centrally declared of 
national importance but this position is being 
further examined by the Department. I have 
only stated the-position as it is now. 

Then I am thankful to Shri Rama Rao for 
the long speech that he made although I 
should be allowed to say that much of it was 
not so relevant to the amending Bill. 

SHRI RAMA RAO (Madras): You: seem to 
be the only man who keeps to> relevancy. 

SHRI K. D. MALAVIYA: At any rate I am 
not irrelevant. I should have welcomed his 
speech if the who'e of the 1904 Act was going 
to be changed or amended in any manner. As 
it is now only a question of certain items 
being got on the list, the other questions, I 
don't think, need be raised, now. 

-. SHRI RAMA RAO:   Then    
there    is 

no need at all for the hon. Minister'st 
speech.    There is  no  need    for    any 
speech. 
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SHRI K. D. MALAVIYA: I think yes, but I 
do not think I said it is ■entirely irrelevant; I 
did not follow what he meant by changes in 
the -constitutional aspect of the Archaeolo-
gical Department. If he meant the taking over 
by the Centre of the whole subject from the 
States, then I would only remind him that the 
Constitution, was framed only recently and the 
Department was taken over by the Centre 
according to the Constitution. Since then after 
due deliberation and in consultations with the 
State Governments, the subject has been 
placed under the Central Government and we 
are carrying on the work according to the 
scheme which is now envisaged. !Mr. Rama 
Rao suggested that statues and other objects of 
national importance excavated at the different 
places should be kept at the very place where 
it has been discovered. 

SHRI RAMA RAO: Not all of them. 

SHRI K. D. MALAVIYA: I must agree to 
differ on that point. If the suggestion is 
accepted then the entire idea of having a 
museum kept under proper supervision will 
have to undergo a radical metamorphosis as 
there will then be thousands and thousands 
■of museums all over the land. 

Prof. Ranga suggested in this connection 
that experts and non-officials should be 
allowed to do excavation work on behalf of 
the Government or ■on their own behalf. 
Such permissions have been given to 
appropriate bodies and as instances I may 
mention the Deccan College of Post-graduate 
■course and the Allahabad University and the 
Calcutta University and the ■Saugar 
University. They are given the necessary 
permission for excavation. 

The other suggestion made was that there 
should be a Central Board for -Archaeology 
for the country. I may mention that there is 
already such a Hoard consisting of 25 
members representing Parliament and learned 
institutions. 

SHRI RAMA RAO: Is it working at all? 

SHRI K. D. MALAVIYA: I think it is 
working. 

There were a few other points raised by 
hon. Members. Mr. Rama Rao said that 
millions and millions of paintings of Ajanta 
still remain undiscovered. Well, I shall be 
very grateful to him if he will point out a 
single painting of Ajanta type or even near 
about which has not yet come to our 
knowledge. 

I am sorry it will not be possible for the 
Government to accept the suggestion of Mr. 
Ranawat that we should not depend on State 
Government efforts. We are certainly 
prepared to receive suggestions from 
knowledgeable persons, but to say that a list 
of monuments for being declared as of 
national importance can be prepared quickly 
by discussion with local people is not like 
appreciating the problem. 

SHRI M. S. RANAWAT (Raj^sthan): Then 
it will take you not less than 20 years to do 
the job. 

SHRI K. D. MALAVIYA: Another hon. 
Member said something about getting objects 
of historical importance from foreign 
countries. I am afraid this question has to be 
kept strictly apart from the scope of the 
present Bill. The two should not be mixed up. 
There are undoubtedly many important 
monuments which have been taken out of our 
country in the past and indeed it would be 
very fine to bring them back into our country 
and put them in the national museum. But as 
they have been purchased in the past by 
private parties there is difficulty in getting 
them and that can be done only by means of 
negotiations, and some negotiations are going 
on and let us hope that we will get back some 
of them. But as I said, the two questions 
should not be mixed up on this occasion. 

SHRI H. P. SAKSENA: (Uttar Pradesh) : 
Can he say anything about the Peacock 
Throne at least? 



 

SIIKI K. D. MALAVIYA: I have to give the 
same reply to Mrs. Seeta Parmanand when 
she referred to the proposal of investigating 
objects of historical and archaeological 
interest in countries like Mexico. Many more 
things were said which were quite instructive 
and interesting from the academic point of 
view—things which took our memory 
hundreds of years back and which reminded 
us of our ancient glory and culture. It was 
very good to hear all that, especially from 
historians like Dr. Mookerjee and other hon. 
Members who are students of ancient history 
and culture. 
9 A.M. 

Then a few hon. Members have rightly 
raised the question of the need for 
publications. We are fully alive to this and 
will do our best within the limitations in 
which we are placed. It is a fact that no 
Annual Report has been published after 1937; 
the reason is that these publications were 
unnecessarily expensive and voluminous and 
did not reach the hands of the public. It was, 
therefore, decided in 1945, that their place 
should be taken by a cheap and handy journal 
called "Ancient India" referred to by Mr. 
Mahanty, of which six numbers have till now 
been published. After the printing of the fifth 
number, there were some technical difficulties 
which had to be overcome before Number Six 
could be sent to the press. However, I am glad 
to announce that Number Six has just now 
come out and Number Seven will follow very 
shortly. I am surprised to hear from an hon. 
Member that the standard of the journal has 
deteriorated; on the contrary we have reasons 
to believe that the standard is quite good and 
it is going up. 

In addition to "Ancient India" we are 
publishing guides to important monuments 
and sets of picture postcards. It is admitted 
that their number is inadequate, but I have 
mentioned the difficulties, and in spite of 
those difficulties, we are trying to do our best 
to increase their number. In addition, we have 
periodical epigraphical 

28   C.S.D. 

publications  which   are highly valued 
outside the country. 

Then, reference was made by some hon. 
Members on this side to the export of certain 
antiquities from our country. I can assure the 
hon. Members that no antiquity of 
importance has left the country since 1947 
and this is very largely due to the passing of 
the Antiquities (Export Control) Act in 1947 
according to which a licence from the 
Government is required for any antiquity to 
be exported. I may add here that the hon. 
Minister for Education himself personally 
scrutinises all such applications before 
permission is given to any such export. 

Then my hon. friend Shri Mahanty referred 
to the discovery of a gold coin in the 
excavations at Sisupalgarh and to its 
mysterious disappearance. I do not know 
what the mystery is thajt he referred to. But 
he will no doubf be glad to learn that the coin 
is safe ii our custody. I do not think that it 
should be placed in the local museum; and 
being an article of national importance, its 
proper place is in the National Museum. 

As I said the other day, it seems to me 
necessary that explanatory notes should have 
been put before the House to give hon. 
Members an idea of the importance of the 
items proposed to be put on the list. But I can 
assure the House that the Department has 
gone in great detail into the merits of each 
one of these items and I will take the earliest 
opportunity to circulate to hon. Members an 
explanatory note which will give in detail the 
importance of all these items. And in future, 
whenever a Bill of this kind comes before the 
House, I shall see that such an explanatory 
note is attached to it. 

Let me mention here that Mr. Mananty's 
query about the specific indication of the 
meaning of the word "ancient" wherever it has 
occurred and qualifies the monuments and sites 
also is quite relevant. T may state here, j Sir, a 
few and leave the rest to be '  dealt with by the 
proposed explanatory 
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[Shri K. D. Malaviya.] note. At any rate, I 
have collected in a hurry the information 
about the ancient site known as Gohilwad 
Timbo in Amreli. This excavation has been 
going on for some time and it is supposed to 
be of 1,000 B.C. 

Similarly, the ancient site at Veni-vadar in 
the same district is also presumed to be of the 
same period or slightly earlier. Ancient sites 
of Kar-van are supposed to be of 2nd century 
A.D. and, as may be known to the hon. 
Member, are the remains of a city which was 
the birthplace of famous Lakulish. the 
founder of Pashupat sect. 

I have not tried to satisfy the curiosity of 
many more hon. Members. I have deferred it 
to some future occasion when I can collect 
the informations and lay them before the 
House. 

Then. Sir, a few Members have suggested 
that the process of coming up before the 
Parliament every time we want to include this 
or that monument is unduly cumbersome. 
While appreciating this sentiment, I may re-
iterate that this is a process which has been 
imposed upon us by the Constitution and we 
cannot help it. We have got to come each time 
we want to include any monument of ancient 
or historical importance for your sanction. If 
the Constitution is amended, I have no 
objection. 

SHRI RAMA RAO: What is the initiative 
that you are taking? 

SHRI K. D. MALAVIYA: The matter is 
under consideration. Personally I think it 
should not be taken over by the Department; it 
should come up before Parliament, otherwise 
hon. Members like Mr. Rama Rao would 
never have given such valuable advice as he 
did the other day. 

(Interruption by Shri Rama Rao.) 
Some of them were relevant out many of 

them were not to the issue although they 
were very valuable things. 

Now, Sir, I will come to some relevant 
suggestions, I should say, made about 
including objects of national importance in 
the list. I have said something generally about 
it that 1 welcome these suggestions. For in-
stance, as suggested by my hon. friend Dr. 
Raghubir Sinh, we will immediately send our 
officers to study the monuments known as 
Chhatri of Rcnn Pratap and the Chabutra 
constructed in the memory of Rana Pratap's 
Chetak 

I am also accepting an amencment of Shri 
Mahanty regarding inclusion of 
Khichingeswari Temple of Khiching. Other 
suggestions about monuments in Kalingdesh, 
Rajasthan and Madhya Bharat w-11 also, in 
due course, come up for examination. I assure 
the House that the Government will not show 
any slackness in its inspection or excavation 
and taking over if they are considered to be 
worth while, although with regard to the 
suggestions made, in the case of many of 
them it is not clear whether the monuments 
have been suggested for architectural 
importance   or   historical   importance. 

PROF. G. RANGA (Madras): Get it 
studied. 

SHRI K. D. MALAVIYA: When the time 
comes, all these will be studied and 
considered and. if necessary, included in the 
list. 

Sir, I have nothing more to say. I have 
covered mostly all the points and I commend 
the Bill for the consideration of the House. 

SHRT RAMA RAO: My hon. friend has 
misquoted me. I only said that some of those 
things taken away from Andhra might be 
returned. It is not fair not to return them 
because when I went to Amravati, there was 
nothing to be seen there. It is most unfair that 
a place like Amravati should have been 
completely denuded of its ancient 
monuments. I am only suggesting that some 
might be returned or left there if  any  are  
discovered   hereafter. 
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MR. CHAIRMAN: The question is: 

"That the Bill to amend the Ancient and 
Historical Monuments and Archaeological 
Sites and Remains (Declaration of National 
Importance) Act, 1951, be taken into consi-
deration." 

The motion was adopted. 
MR. CHAIRMAN: We now take up 

•clause by clause consideration of the Bill. 
Motion moved: 

"That clause 2 stands part of the Bill." 

There are two amendments to this ■clause, 
one by Mr. Mahanty and the ■other by Mr. M. 
P. N. Sinha. They may move now. 

SHRI S. MAHANTY: Sir, I beg to move: 
"At page 3, under the heading 'Orissa 

State', after item No. 1, the following be 
inserted, namely: — 

'DISTRICT BOLANGIR 

2. Chausathi   Yogini   Temple ..................  

Kanipur Jharial. 

MAYURBHANJ 

3. Khichingeswari       Temple.................  
Khiching. 

SUNDARGARH 

4. Ancient caves of chalcolithic 
age Hemgiri. 

BHAWANIPATNA 

5. Ancient cave sites with inscrip 
tion resembling Egyptian hierogly 
phics  Gudhandi'." 

SHRI M. P. N. SINHA (Bihar): Sir, 1 beg 
to move: 

"That at page 2, under the heading 'Bihar 
State', after item No. 1, the following be 
inserted, namely: — 

'2. Aurangazeb's stone mosque at 
Hajipur'." 

MR. CHAIRMAN: The amendments and 
the clause are open for discussion. 

SHRI S. MAHANTY: Sir, I do not know 
where I read but I have read somewhere 
about the definition of an educated man. An 
educated man is defined as a person who 
forgets everything that he learnt in the public 
schools and has a blank mind. 

SHRI M. P. N. SINHA: Dr. Jhonson. 

SHRI S. MAHANTY: It is Dr. Jhon 
son, I have not quoted him ad verba 
tim, but that is the spirit. So, if Dr. 
Jhonson is right, probably we have the 
best educated man in the person of 
our hon. Deputy Minister for Education 
Mr. Malaviya. He forgot everything 
and he forgot even what I said....................  

SHRI K. D. MALAVIYA: I have not 
forgotten anything. 

SHRI S. MAHANTY:............ and he was 
pleased to call me nonsensical. With all 
humility I would point out that all great 
things are nonsensical. Even Goethe the 
famous poet said that all great poetry was 
nonsensical. 

SHRI K. D. MALAVIYA: Sir. is he 
speaking on the amendment or is he starting 
another long general discussion?    I do not 
mind hearing. 

SHRI S. MAHANTY:   You will    not mind   
anything.    However,    I    would ' leave it at 
that. 

Now, this amendment is very innocuous. 
What I want to be included, in this Bill have 
been indicated in the amendment. Now, if for 
one reason or the other Government do not 
want to include the Chausathi Yogini Temple 
at Ranipur Jharial what will happen? In the 
Constitution, there are two types of 
monuments, one is of national importance and 
the other is of local importance. So, such as 
are considered to be of national importance 
will be preserved by the Central 
Archaeological Department and the rest which 
are of local importance will 
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[Shri S. Mahanty.] 
be preserved under the aegis of the 
State Government. I have not got 
the Constitution with me but if I re 
member correctly those monuments 
which will be preserved under the 
aegis of the State Governments will 
also come under the concurrent preser 
vation of the Central Government. 
Here you find the Chausathi Yogini 
Temple in Hirapur near Bhubaneswar 
being sought to be preserved under 
the National Monuments Act. Students 
of early medieval history of Orissa 
might have known, when the Kesars 
came from Madhya Bharat and passed 
through the valley of the Maha- 
nadi............  

SHRI K. D. MALAVIYA: May I have just a 
word to cut short the discussion? I have not 
the least objection to include all these items in 
the list but they have not been examined on 
the basis that has been laid down by the 
Central Government about the definition and 
other points. I have already assured the House 
that all these items would be considered and 
all or some of them as may be required, after 
examination—whether they are of local or of 
national importance—will be included. Why 
should the hon. Member worry? I have 
already accepted one of the suggestions that 
he has made and we may accept all. So, let 
him accept my assurance that these will be 
examined   and   accepted  in   due   course. 

SHRI S. MAHANTY: Sir, I am very much 
grateful to the hon. Deputy -Minister for his 
kind assurance. Now, if the Chausathi Yogini 
Temple is not included immediately, then see 
what a lopsided position is created. We are 
going to include in the Bill itself, the 
Chausathi Yogini Temple at Hirapur. I am not 
very keen about items four and five but I am 
very keen to see that item 2, the Chausathi 
Yogini Temple at Ranipur Jharial is imme-
diately included because, Sir, the site is at 
decay and if it is not immediately given some 
sort of preservation and .protection, then the 
whole thing will come to a collapse in   a  
matter  of  few  years.    I    have 

nothing more to add and I do not want to take 
the time of the House but I most respectfully 
submit that whatever may happen to items 4 
and 5, the ancient caves—they can still stand! 
some years of wear and decay— the Chausathi 
Yogini Temple at Ranipur Jharial should be 
included in the Bill itself. We have already 
agreed to preserve the Chausathi Yogini Tem-
ple at Hirapur under the National Monuments 
Act. So, my question is if the Chausathi 
Yogini Temple at Hirapur is considered to be 
of national importance, why not the same 
temple at Ranipur Jharial? Either you have to 
omit the Chausathi Yogini Temple at Hirapur 
and give-both to the State Government or you 
have to include also the Chausathi Yogini 
Temple at Ranipur Jharial. T pointed out this 
matter to the Director-General of Archaeology 
myself in a. letter though I received no reply. 
The Director General of Archaeology went to 
Orissa in the month of December. It was his 
business to find out the sites of importance 
and: make a report to the Government. I do 
not want to cry over spilt milk. But before 
resuming my seat I would make another 
request to the Hon. Deputy Minister to include 
Chausathi Yogini Temple in the list of 
national monuments which are going to be 
preserved under this Bill. 

SHRI B. M. GUPTE (Bombay): With your 
permission, Sir, I may suggest one drafting 
amendment to the hon. Minister. I am sorry I 
could not send it in time but if my amendment 
commends itself to the hon. Minister, he 
■may move it himself. My amendment is that 
the words "by notification in the Official 
Gazette" should be added at the end of the 
Explanatory Note appearing after clause 2(1). 
I want that there should be the obligation that 
amendments should be notified in the Gazette. 
Otherwise they would remain only in the 
records of the Ministry. I hope Sir, that this 
would be accepted by the Hon.  Minister. 

SHRI    M.    P.    N.      SINHA:      Sir, I 
have to say a few words with regard 
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to Aurangazeb's stone mosque ar. Hajipur. I 
am sure many people do not know about this 
beautiful old building. This mosque stands 
even today, after all the ravages of some 400 
years, in a glorious way. Sir, Hajipur is a very 
important place. It is referred to in the Vedas 
and Yagya-valkya referred to this as Sada 
Nira. It is still called Harihar Kshetra which is 
one of the important Kshetras of Bharat 
Varsha. Mythology has it, Sir, that at the 
confluence of the Ganges and Narayani there 
was a battle fought between Gaja and Graha 
when Sri Bhagwan himself appeared •to save 
Gaja. Then, Sir. every year even now large 
numbers 01 people go there, sadhus and 
public, to take a dip at the confluence and the 
congregation at that time is five or seven 
lakhs. A mela is also held there. Sri Ram-
chandra and his wife on their return from 
Mithila, on their way back, halted there at 
night. Buddha, Asoka and may other 
celebrities passed that way and halted at 
Harihar Kshetra. It was, during the Moghul 
time, Sir, that the capital of Mithila was situat-
ed at Hajipur where a Muslim Governor used 
to be stationed. The place is named after Haji 
llias who was famous for imparting justice. He 
condemned his own son who had committed 
murder and passed a sentence of hanging. 
History also says that Aurangazeb's son once 
became, very ill. It was here at Delhi that he 
was treated by many physicians but he could 
not be cured. Then his Governor Haji llias 
reported to him that there was a great 
physician living at Hajipur and suggested that 
his son might be treated by him. The physician 
was sent for but the fakir-physician refused1 to 
go and said that if the Emperor Aurangazeta 
was anxious about his boy's health, the prince 
boy should go to Hajipur. The boy was sent 
there and kept under the treatment of that 
hakim who was also a saint. The boy got 
cured. To -commemorate the recovery 
Auranga-zeb himself went to Bihar, I mean to 
Hajipur, was there for a few weeks, prayed 
there and then at the instance 

of the hakim he built a beautiful stone mosque 
near the bank of the river. Sir, that mosque is 
a very beautiful piece of monument and it is 
built on a special type of stones. But it has not 
been taken care of. In January 1934 during the 
Bihar earthquake a portion of the mosque was 
damaged. Sir, about five years ago some of us 
took up this matter. A committee was formed. 
I was chairman of that committee and we got 
that portion repaired at cost of about Rs. 
10,000. The repairing part is not so necessary 
at present as the preservation of it. It has a 
history behind it. It is the only mosque of that 
size in the whole of Bihar, I should say. But it 
is nobody's property. People go and pollute 
the place. Some people go and cook their food 
in the courtyard of the mosque. And, Sir, if 
this is not preserved, this beautiful piece of 
monument will disappear. It is getting 
polluted everyday. I do not think, Sir, much 
cost will be involved because if it is taken 
under this Act, all that will be needed will be 
that a guard will have to be kept at this site 
and after a number of years some money will 
be required for its whitewashing and repairs. 
All that I want to say is that this should be 
included in the list of ancient and historical 
monuments to be preserved. This is also very 
close to the S. D. O.'s bungalow and a guard 
can be kept at a very small cost. If the people 
know that it is a place which comes under the 
Act and that it will be a sort of crime to 
pollute it or to destroy it or to injure it, they 
will not go near it. So I very earnestly request 
that this should be included in the list of 
preserved monuments andl I hope, Sir, that 
the Government will see its way to accede to 
my request. 

SHRI T. R. DEOGIRIKAR (Bombay): Sir, I 
want to point o>/t certain errors which I find 
in the list shown under 'Serial No.', 'Name of 
monument', and 'Locality' in the Bill, clause 2 
(2) (a), 2 (2) (b), etc. On page 2 of the Bill 
'Purandhar' is shown    under    'District    
Satara'.      It 
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[Shri T. R. Deogirikar.] should not be so. 
'Purandhar' is in 'Poona District'. Also 'Yawal' 
is shown as being in 'District Satara'. It is not 
so. It is in 'East Khandesh District'. There is 
no district as 'Bhor'. It is district 'Poona'. 
These should be corrected. Now I came to 
page 3. 'Panhala Fort' is shown under 'District 
South Satara'. That Fort is in 'Kolhapur 
District'. Now I come to page 5. The 'Ancient 
site at Brahmapuri' is shown under 'District 
South Satara'. It should1 be shown under 
'Kolhapur District'. These are some of the 
erros which occur to me and which should be 
corrected. 

MR. CHAIRMAN: These are obvious 
mistakes which could have been corrected  in   
the  Department. 

SHRI RAJAGOPAL NAIDU (Madras) : 
Are they Archaeological Districts? 

DR. RAGHUBIR SINH (Madhya 
Bharat): Mr. Chairman, after what 
the     House     has       heard from 
my honoured colleague Shri Deogirikar, there 
is hardly any need for me to say further to 
support my contention in my speech the other 
day, that this amending Bill has been prepared 
in a most haphazard and slipshod manner. I do 
not feel convinced by what the hon. Deputy 
Minister has said in answer to my speech of 
the other day, that it would in future be done 
in the right manner. In my speech I pointed 
out how mistakes were being made 
repeatedly. 

I had pointed out that the temples of Badoli 
should have gone into the first pai-c. These 
are .monuments and not mere sites. These 
temples are now actually under the direct 
charge of the Central Archaeological Depart-
ment, hence they should have known fully 
about them. Even then that mistake has not 
yet been corrected in this Bill. That is why I 
said that these Bills had been prepared in a 
slipshod manner. Secondly, I still persist in 
repeating the point I made before the House 
yesterday, namely, that there are very few 
people in those   parts of 

the country formerly under the Indian States 
who     know     anything   about. archaeology   
or of the   different    ancient monuments.     
The last man who knew all about Rajasthan 
was Maha-mahopadhyaya     Doctor 
Gaurishankar Ojha and with his death   
disappeared the last man who knew     
everything about Rajasthan's past.   So in most 
of the States there are hardly any   persons     
who      know    anything    about archaeology.   
In my own part of   the country,  things are not 
very      much different.   If the head of the 
Archaeological Department is of Gwalior,   he 
does not know    about     Indore    and Indore 
man does not know    anything about any such 
places in other smaller States.    And it is 
because of this that such  serious   omissions      
have   taken place and I am afraid more so 
because the various officers of the Department 
both in my part as well as in the other parts of 
the country, have not   themselves seen any of 
these    monuments. Therefore, the lists 
prepared by these people definitely could not   
be   complete.    My contention   the other    
day was that these lists should have   been 
supplemented by lists that could have-been 
prepared by the    Archaeological Department 
itself on the basis of   the various   
Archaeological"  Survey    Reports written by 
the eminent archaeologists from the Centre 
during      the years 1904, 1905 and other years 
even as far back as that.    Those    Reports, are 
there and on the basis     of those Reports, such 
lists could be     checked up.   I would therefore 
still persist in my request to the Archaeological   
Department and the Education Ministry that in 
future    it would     be a   good thing if the 
Department here is to prepare a list of its own 
on the basis of which the lists prepared and 
submitted by the States could be tallied and 
checked up. 

DR.  RADHA  KUMUD    MOOKERJI 
(Nominated):   May I know    whether these 
monumental errors     would   be correi ted by 
the Department? 

SHR K. S. HEGDE (Madras): It is hardh 
complimentary to the Department. 

MR. CHAIRMAN:  It is all right. 
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SHRI K. D. MALAVIYA: I have nothing 
more to add to what I have said, except for the 
few points made out by hon. Members. Let 
me taKe the first point raised and mentioned 
as monumental errors by Dr. Mookerji. The 
other day the hon. Member made reference to 
only three instances. I have made enquiries 
about them and I am still awaiting replies 
from those regions. But as the House knows, 
we are already taking powers under this 
amending Bill and all these can be corrected 
departmentally. So, wherever such mistakes 
or small errors are found, District being called 
a Taluq and things like that, that will all be 
corrected by the Department. So you need not 
worry about it. To say that the whole list is 
wrong, is incorrect; I do not agree with that. 
There might be some mistakes; that is quite 
possible; but all such clerical errors can be 
corrected. 

As for the specific suggestions made for 
inclusion in this list, I have already given the 
assurance and that assurance should cover all 
those suggestions which have been made by 
hon. Members. My friend Mr. Mahanty wants 
me immediately to accept it. Let me assure 
him that I appreciate what he says but it will 
take some time obviously before we can come 
to a conclusion and check up all these points. 
It is quite possible I might come up again with 
another amendment and take it over, but in the 
meantime we shall take all possible care to see 
that it is not destroyed. Similarly about 
Aurangazeb's Mosque at Hajipur. There also 
we are making enquiries and if it is considered 
to be of national importance, we shall 
certainly come up before the House again. I do 
not think, Sir, there was any other point made 
by hon. Members. 

SHRI K. S. HEGDE: On a point of 
information, Sir, Shri Deogirikar pointed out 
to the House that there were some 
monumental mistakes, as mentioned by Dr. 
Mookerji. The hon. Minister says that there 
may be mistakes and he will correct them de-
partmentally later on.    Does      it    re- 

dound to the credit of this House to pass a 
Bill with mistakes, when the House itself 
does not know the districts in which the 
monuments are located? The hon. Minister 
wants us to pass the Bill as it is. 

SHRI K. D. MALAVIYA: But we do not 
know that these are mistakes. 

SHRI B. C. GHOSE (West Bengal): You 
ought to know, that is the point. 

SHRI K. D. MALAVIYA: Just now this is 
the position. I do not think it is incorrect. 
Even if there is some mistake, we are already 
taking powers. What is the function of this 
amendment? It is to rectify such clerical 
mistakes that this clause has been inserted 
here. It does not mean that I admit that all 
these are mistakes and that it has been a very 
bad job that the Department has done. I do 
not plead guilty that way, Sir. 

SHRI RAMA RAO: But mistakes of 
geography cannot be allowed to go on record. 

SHRI B. C. GHOSE: It is really un-
fortunate—the way the hon. Minister is 
dealing with this point. If he says 
categorically that he is sure that there is no 
mistake, we will certainly pass this Bill, but 
he himself is not sure in his own mind. In the 
circumstances it is not desirable that this 
House, knowing this fact, should pass this 
Bill in this form. 

SHRI K. D. MALAVIYA: I am as sure as a 
reasonable man can be. 

SHRI B. C. GHOSE: I am not concerned 
with the reasonableness of the man. Here is a 
Bill prepared by the Department. The 
Minister is responsible for it. Let him say 
categorically that there is no mistake and we 
shall pass it. 

MR. CHAIRMAN:   I think the position seems 
to be,     Mr. Minister,   that there     are   some 
obvious     mistakes, because from the 
Delimitation Report I find that Purandhar is in 
Poona District and not in Satara District.     You 
I   have got the     record here.   That     is J   
obviously a mistake and we know that it is a 
mistake.   It is best to correct it I   immediately. 
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SHRI B. C. GHOSE: On a point of order, 
Sir. If it comes to the knowledge of the House 
that there might be mistakes in a Bill which is 
before the House, do you think it desirable, 
unless those mistakes have been rectified, that 
we should proceed with the Bill and pass such 
a Bill with the knowledge that there are 
mistakes? 

MR. CHAIRMAN:  No. 

SHRI K. D. MALAVIYA: I am entirely in 
your hands. Certain mistakes have been 
pointed out—as a District being mentioned as 
a Taluq and so on—by some of the hon. 
Members. I do not say that they are all wrong, 
but as the papers are before me. I presume 
that they have been correctly put before us. 
Now if there are any mistakes and if you think 
that I should just now accept what had been 
said by hon. Members here, it will be difficult. 
As I said we have already taken powers for 
the correction of such mistakes. They are only 
clerical mistakes and we do not know under 
what circumstances they have been made. So 
it will be very difficult for me to accept every 
amendment that has been made on this 
ground. 

SHRI C. G. K. REDDY (Mysore): Why not 
suspend the proceedings? 

SHRI B. C. GHOSE: I should like to have a 
ruling from you on the point of order. I do not 
ask the hon. Minister to accept anything 
unless he has knowledge of the fact. Since a 
doubt has been raised, it is desirable that the 
doubt should be cleared up. Let us stop here 
today. We shall pass the Bill after the doubts 
have been cleared. We have no objection to 
pass the Bill. But it is certainly derogatory to 
pass a Bill knowing that there might be 
mistakes in the Bill. 

 

*[SHHI T. PANDE (Uttar Pradesh): Mr. 
Speaker, I would like to submit that when we 
want to drink milk which has a fly in it, it is 
only feasible to do so after having taken out 
that fly. When we are clearly seeing that there 
are so many loopholes in it, I think it will be 
right to pass this Bill only when we clearly 
come to know of the truth about it.] 

 
*[SHRI C. G. K. REDDY: But the hon. 

Minister wants to drink the milk with the fly 
in it.] 

MR. CHAIRMAN: If we know that there 
are mistakes, I do not think it is right for us to 
pass the Bill knowing that they are there. 
What I would suggest is, Mr. Minister, that 
we take it up at 12 o'clock. In the meantime 
you can try to verify whether these things are 
correct or not. I am not talking about the 
amendments. 

SHRI K. D. MALAVIYA: I have no 
objection, Sir. I submit to your ruling. But I 
must know what are the mistakes to be 
verified. I have already made enquiries about 
three or four and I expect to get the replies 
today or tomorrow. I do not know whether 
there are any further mistakes. 

MR. CHAIRMAN: I shall ask Members to 
communicate with you immediately. They 
may be verified and at 12 o'clock we may 
take it up again. 

SHRI B. C. GHOSE: Sir, this is an 
extraordinary procedure that Members will 
have to point out mistakes. Government 
should not place themselves in such a 
position. 
^"English translation 
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MR. CHAIRMAN: That is all right. So we 

adjourn discussion of this particular part of 
the Bill to 12 o'clock and in the meantime we 
proceed with the next Bill. 

THE REPEALING AND AMENDING 
BILL 

THE MINISTER FOR LAW AND 
MINORITY AFFAIRS (SHRI C. C. BISWAS) :   
Mr. Chairman, I move: 

"That the Bill to repeal certain 
enactments and to amend certain other 
enactments be taken into consideration." 

Sir, I need not say very much on this Bill. 
It is one of the usual periodical measures 
which are brought before the House for the 
purpose of bringing the Statute Book up to 
date by deletion of Acts which have become 
obsolete, by deletion of Acts which are no 
longer in force, and by amendments to other 
Acts in respect of certain matters which call 
for amendment. 

Sir, there are three Schedules attached to 
this Bill. The First deals with Acts which 
have become obsolete and therefore it is 
proposed that they should be repealed. The 
Second Schedule contains Acts which are 
sought to be removed from the Statute Book 
because they are declared to be no longer part 
of the laws of India. The Third Schedule 
contains Acts which call for amendment in 
certain particulars. 

I have nothing more to say. If any 
Members wish to put any questions regarding 
any of the enactments included in the 
Schedules, I shall be glad to answer them.   
Sir, I move. 

MR. CHAIRMAN: Motion moved: 

"That the Bill to repeal certain 
enactments and to amend certain other 
enactments be taken into consideration." 

SHRI B. C. GHOSE (West Bengal): Sir, I 
should like to know something 

about this Bill. The hon. Minister stated that it 
was one of the usual periodical measures. It 
is, as you see, an omnibus Bill. There are 
amendments proposed to various enactments. 
Therefore, it is necessary to examine the 
scope of such amendments. What I am going 
to say is in the nature of a point of order as 
well. The scope of such Amending and 
Repealing Bills has been described in the 
following manner. It is stated that Repealing 
and Amending Acts are from time to time 
passed with the object of making formal 
amendments in the Statute Book and of 
expressly and specifically repealing 
enactments which are spent or have ceased to 
be in force otherwise than by express and 
specific repeal or have by lapse or otherwise 
become unnecessary. It is also stated that the 
object of such measures is to excise dead 
letter, prune off superfluities and reject 
inconsistent enactments. It is claimed that the 
amendments included in such Acts are almost 
without exception rigidly confined to purely 
formal matters on which there can be no 
controversy and which raise no question of 
principle or of substance. I hope the hon. 
Minister will accept this scope of the object 
of the Amending and Repealing Bill. If that is 
so, then such a Bill should only confine itself 
to matters which involve no principle or 
substance and which are merely in the nature 
of formal matters. That is important, because 
otherwise these Bills, as they come in an 
omnibus form, usually escape the attention of 
Members in regard to important points in 
connection with enactments which might be 
sought to be dealt with through this 
procedure. 

Sir, there are certain enactments in the 
Third Schedule to which I should like to draw 
your attention. The first is the Delhi Road 
Transport Authority Act, 1950. The notes on 
clauses at pages 8 and 9 say that a notification 
was issued on 27th March 1950 under this 
Act setting up the Delhi Road Transport 
Authority but through oversight the Act itself 
was not formally brought into force, and that 
the amendments seek to rectify this formal 
defect and to validate     all   action 


